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LEGISLATIVE AS-SEMBLY. 

Thursday, 2nd February, 1928. 

ADDRESS BY HIS EXCELLENCY THE VICEROY TO THE MEM-
BERS 8F THE COUNCIL OF STATE AND THE LEGISLATIVE 
ASSEMBLY. 

B. 1:. the Viceroy: Gentlemen, with the exception of one topic to 
which I will return later in my speech, I do not propose to-day to deal 
with all the various important subjects which are likely to come before you 
for consideration this session. But there are one or two matters to whicb 
I think it is proper that I should make brief reference. 

Our rela.tions with Foreign States along our great land frontier, from 
Persia in the west to Siam in the east, continue, I rejoice to say, very 
cordial in cha.racter. India has been honoure1 by a public visit from Ria 
Majesty the King of Afghanistan on his way to Europe, and the warmth 
of his welcome by Government and people alike was evidence of the lWks 
of friendship and common interest that bind the two countries together. 
It WQ8c a matter of much disappointment to me that indisposition ~ 
me from active participation in the welcome to His Majesty. My dia-
appoiDtment was no less great that indisposition should have robbed me of 
the pleasure of making the personal acquaintance of that sa.gaewus sQte .... 
man His Highness the Prime Minister of Nepal, now in CaJcutta all! a. visit 
which only the state of his 'health precluded from being a pablic visit &lid 
which I trust will soon lead to a complete restoration of his; normal vigour. 

I pass from the subject of India's external relations with her territorial 
neighbours to mention recent eventa affecting the position of Indians 0Ter-
sea.s. Honourable Members will have observed with great sa.tisfaction fhe 
cordial spirit in which the appomtment of the Right Honourable 9riniTa8a-
8 astri , as our Agent in South Africa, has been from the 1irst reeeivedhD1IIt 
by the Union Government and by the various sections of the public', b~ 
European and Indian, in that country. Since his arrival cur A:geat hu 
perfol'IIled invaluable work in consolidating the friendly relations betwee1t 
the two countries, in stimulating among the Indian settlers- the desil"e!or' 
self-help, and in promoting between Europeans and Indians in Souffu Afriee-
a clearer perception of mutual obligations. He has realised the higl'teati 
expectations of those who, appreCIating his capacity and gifts, expectoe.l 
most from him, and there is therefore every reason to hope that uesti~ 
which are still outstanding or may arise in the future will be hannOllliouly 
adjusted. 

IDdilills in Ea.st Africa. have also recently cl8.imed tnespecial att~ tio l. 
of my Government and of Honourable Members. Acting on 80 suggestion 
of a representa.tive deputation of the Legislature which waited on me in 
Simla last September, my Government have recently sent KUBwar M8.hamj· 
8iJi1gh and Mr. Ewhank to assist the Indian communities concerned in. 
connection with the Commission, which has been deputed by His Majesty'. 
Govel'DIDent to examine locally certain aspects of future policy. Our 

( 87 ) 
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representatives have a.1ready made a rapid tour of the territories in which 
Indian interests are important, and are now working there in close relations 
with the accredited leaders of Indian opinion. Honourable Members may 
feel confident that any case which the IndilUl settlers may desire to 
advance will be effectively presented, and can count upon careful consi-
deration at the hands of the Commission. 
- .. I now turn to the major political question which it is necess&.rS that 
I should ask you to examine in greater d~tail. Since I last r.ddressed the 
Legislature, His Majesty's Government have, as Honourable Members 
are aware, taken certain decisions in connection with the Sta.tutory Com-
mission', which are of vital concern to India. Circumstances made it 
~ ossible for me to announce these decisions to the Legislature, as I 
would naturally have wished to do, and I therefore avail myself of this, 
the earliest convenient occasion, to make some observations in regard toO 
them. 

I need not recapitulate what I said in my statement of November 8th. 
That statement . gave at length the reasons which had prompted His 
Ma.jesty's Government to accelerate the date of the enquiry and to appoint. 
s :Parliamentary Commission. It outlined the proposed procedure at the 
~ous stages, and indicated broadly the lines on which His Ma.jesty's Gov-

ernment hope to unite the best efforts of the chosen representatives of Indillo 
and Great Britain in the wise ordering of India's future. Within the general 
framework as there described, the Prime Minister made it plain in the course 
of" the Parliamentary Debates that it was the considered intention of His 
Majesty's Government to leave to the Commission itself full discretion as to 
the methods by which they should approach their task. The Commission 
arrives in India to-morrow, not as yet on its' more formal mission, but 
With the hardly Jess important obje('t of enabling its members to acquaint 
themselves with the general working of the legislative and administrative 
J;D.achines, and hold informal consultations for the purpose of determining 
the most appropriate means of discharging the responsibility which Parlia-
J'llent has laid upon them. Considerable difference of opinion has become 
I!oPparent as to the way in which India should receive these decisions of 
Ris Majesty's Government and of Parliament. On the one . hand, those 
Who speak for important sections of Indian political thought have been 
lpud in their criticism and condemnation of the scheme approved by Parlia.-
ment. On the other hand, many thoughtful and distinguished Indians, 
as well as large and powenul communities, have declared themselves in 
favour both of the Commission's constitution and of the general procedure 
that has been devised, and have expressed their readiness to give it all the 
assistance that they can. 

I .do not propose to enter far into the lists of controversy, but there 
are two points to which I think it right to refer. It has been freely said 
that His Majesty's Government have done Indians a real injustice, iD 
denying to them adequate means by which Indian opinion msy influence 
~nd affect these proceedings. Such charges as these arise in part from the 
genuine failure of some critics to a!lpreciate features of the scheme which 
I thought had been sufficiently plainly stated. It has, for instance, been 
s;ssumed that representatives of India would not confer with the Joint 
Parliamentary Committee in London, until after Parliament had reached 
nia.Ui decisions of principle upon the second reading of a Bill. That this 
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is not the case is clear from my statement of 8th. November,. in w.hich I 
said that it was not the intention. of His Majesty's Government to ask 
Parliament to adopt any proposals which, as a result of the Commission"i 
re~o~, might be put forward, without first giving an opportl.lllity for Indian 
opllllOn by personal contact to exert its full weight in shaping the view of 
the Joint Parliamentary CommIttee in regard to them. I was careful tli 
point out that at this stage Parliament will not have been asked to express 
any opinion on particular proposals, and tha.t therefore, so far as Parlia-
ment is concerned, the whole field will still be open. . . 

• 
Apart .from stich misapprehensions, I am free to admit that the question 

of whether or not hetter means could have been devised for associating-
Lildian opinion with the enquiry which Parliament is bound to undertake 
is one on which every man is entitled to hold his own view. But though 
Indian leaders have't.he right, it they wish., to say that His Majesty's 
Government have chosen the wrong met.hod of such association, they are 
not at liberty, if they desire to retain the character of true counsellors 
of the eo l~ or of honest controversialists, to say that His Majesty's 
Government have not sought means-and I would add very full and very 
unprecedented means-of placing Indians in a position to take an ample 
t;hare with them in the evo'lution of their country's future. I cannot help 
thinking, if we may attempt to look beyond the present dust and turmoil 
of argument, assertion and debate, that there is reaf danger in some quarters 
of mistaking shadows for reality. I doubt whether those who criticise the 
broad ~ame or  of the plan approved by all parties in Parliament have 
reflected upon what is implicit ·in the idea of the Select Committees of 
the Central and Provincial Legislatures. In the earlier stages there i~ 
the association of t.hese Committees wit;h the Commission, through 
,rhut,ever procedure the Chairman and Members of the Commission, after 
placing themselves fully in touch with Indian opinion, may deem best 
eulculated to enable them to discharge the duty entrusted to them. In 
due time the Commission will have completed its task and the matter 
will pass into other hands. At this moment as the Commission moves 
from the stage, the Central Legislature has" if it so desires, through 
<:hosen representatives of it~ own perhaps the greatest and most powerful 
meftns of infl11fJllcing the further current of event,s. It is at this juncture 
invited, through some or its number, t.o sit with Parliftment itself, acting 
in its tum through its own Joint Select Committee. TJet us picture to 
ourselves the Joint Select Committee of Parliament and the Select Com~ 
mittee of this Legislature, sitting together in one .of the Committee rooms 
of Westminster to consider the proposals Qf His Majesty's Government. 
These proposals will deal with a vast problem on which Parliament indeed 
has to decide. but where it is no more to the interest of Great Britlain 
than it is to that of India that the issues should be clouded bv avoidable 
(lifferenrfl. or disagreement and in regard to. which therefore 'Parliamellt 
will naturally Eoeek to reuah deci!'iollfl thfttcommand as great a measure 
as may be of reasoned Indian political support. Is it not fair to COnclllde 
that both the .Toint Parliamentary Committee charged with the function 
of making final recommenruations to Parliament. and earlier the Com-
miRsjon-:each being masters within very wide limits of their own Pl'O. 
cedure-will deSIre to go to the furthest point that t.bey deem possiMe, 
in' order to cam alOnE!" with them the convinced assent of the repre, 
sentatives of India, with whom' they Will updeI' ~h~' pll:\n. proposed be 
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working in dose and 'intimate relations? To suggest that in these circum-
stldlce.s the effect of Indian opinion, if it a.vails itself freely of its 
opportunities., will be no greater than that which might be associa.ted with 
t.be role of witneBses, and will not indeed be such as to influence the course 
of events throughout every stage, is to advance a proposition that no 
poUtieal experience can support, and that I should have thought no one 
who was versed in. the process and management of pub1ic affairs would 
seriously maint.ain. Any such impression is as strangely at ~arian e with 
the intentions of Parliament recorded in recent debates as it is witu any 
such picture as 1 have sought to draw of the process in operation. It is 
surely obvious that what will be of supreme importance to India at both 
st~es will be the quality of the men she has chosen to represent her. 
and it. is difli@lllt to conceive of any WlaV in which Parliament could have 
given more ·clear indication of its desire 'both to give full weight to Indian 
opinion,. and to recogIlise the dignity and position of the Indian Legislature. 
In such matters it is well to remember that constitutional forms are 
nothing but instruments in the hands of men, responding to the skill of 
the craftsman as the plain chisel in' the hand of the expert sculptor. 
And as men are greater than the instruments they use, we gravely err 
if we suppose that complaint however loud of the tools, which circum-
stauce haS placed in our hands, will Ruffice to induce posterity to hold us 
guiltless,if in the result our workmanship whether through lack of will 
or of capacity is found wanting. Whatever men may be tempted to 
ihink at the present moment, I dare predict that the searching inquest 
of history will not fai'} to return judgment against those who sought to 
use their power to hinder when it was in their power to help. 

The other mllin point to which I invite attention is the statement, 
whleh hail been widely and repeatedly mad~, that His Majesty's Govern-
ment bav.e d.eliberately offered an affront to India by the exclusion of 
a~ .from the personnel of the Commission. I have said enough to 

make it .. piain why I do not think it reasonable for any Indian to feel 
that he or his oountry has been slighted by the decision of His Majesty's 
Gavernment. . The relative merits of the various methods of associating 
Iwlia with this blisiBess are, as I have said, matters on which opinion 
lDQy le~mately be divided. But to go further and say that His Majesty's 
Gov.exnment deliberately intendea to ~ ront Indian feeling is a very much 

" JllQl'e aeriou cBat'ge to make., and the first duty of those woo make it 
is to .satisfy themselves that it is well founded. Let me make it ve.ry 
plain that I expect Indians, as I would myself, to be sensitive of their 
I!.QDQYI'. None, whether individuals or nations, can afford to be otherwise, 
f9r hClllour aDd self-respect lie at the foundation of all socioal life. But 
honour and self-respect are not enhanced by creating affronts in our 
~0 l. where ncme in fact exist. For the essence of any such 
Gffence, as of rudeness in private life, Jies in the intention behind the act, 
aod no reasoBoole er~on would dream of bl.aming the conduct of another 
where the iDtention of discourtesy was lacking. 

In the present C8se British statesmen of all parties have stated in t.erms 
.ittin~ of no mit.!conception thllt t.h.e appointment of a Par'liamentarv 
Cdl'nn'liilsi6n ~s in no way intertded!ts &riy ftffron.t to India. Time a.nd 
8pi1l this 9fJsertion hu treen repeated. and' I would ask in all siMerity 
l~ 1Vhat right do leadeI'll of InmftIl .oplnion, who are a8 jealotls' 8S I . am 
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of their own good faith, .and would resent as sharplyaa I /my ~usa  to 
believe their word, impuiU the good faith and disbelieve the pla.in. word of 
others? I would deny to no man the right to state freely and .frankly 
his honest opinion., to condemn-if he wishes-·the action of His Majesty's 
Government in this reg8l"d, or to say that they acted unwisely or in mis-
apprehension of the true feeling that exists in India. That again is 8 
matter of opinion. But what no man is entitled to say-for it is quite 
simply not true-is that His Majesty's Government sought to offer a 
deliberate affront to Indian honour and Indian pride . • 

I have thought it right to speak p'lainly on ffiese misunderstandings 
becltuse they have been wide'ly represented oilS the justification of soroe 
at any rate of the ounsel~ which urge Indians to abstain from all part 
or lot in the enquiry now to be set on foot. I feel at the same time 
a profound and growing conviction that those who would argue that SUIYl 
abstent,ion will do no hann to the cause of India lare dangerously deluding 
themselves and others. There are of course some who would wholly deny 
the moral right of Parli,ament to be the tribunltl in this cause, but as 
I have said more than once, however much I may respect many of those 
who take this 'View, I do not pretend to br, able to reconcile it "...jth the 
Mtual situation which we to-day have to consider. I have during the 
time that I have been in India been careful to avoid saying anything that 
might magnify differences that must inevitably exist, and have never 
inv!t.ed lL1!I.y mWI to forego principles to which he felt. in ronscience bound 
to subscribe. But let nobody suppose that he is assisting the realisation 
of his idelals by reluctance to look on facts as they are. It is in no spirit 
of argument or lack of sympathy with Indian aspirations that I repeat 
that India, U lobe desires to secure Parliamentary approval to political 
change, mmt persuade Parliament that such change is wisely conceived, 
aud lik.ely to benefit those affected by it. She has now the opportunity 
of making her persuasion felij. through the means of the Commission 
st&tuterily established. The Commission has been established with 'the 
assent and oo-opemtion of all British parties. They will carry through 
theit- enquiry with, it is hoped, the generouB assistance of all shades of 
Indian opinion. But whether such assistance is offered or withheld, the 
enquiry will proceed. and a report wil'l be presentr,d to Parliament on 
which Parliament will take whatever action it deems appropriate. Anyone 
who has been able to read the full report of the debate!' in Parliament on 
the motions to nppoint the Commission must have been impressed hy 
the evidence of ·spontaneous good-will towards India, with which the 
speeches of responsible spokesmen of all parties were instinct. This 
good-'will would naturally be a factor of immense importance in deter-
mining the attitude of Parliament towards these questions, and I would 
very earnestly hope that it might not be lightly cast laside. And yet 
it is certain that an agitation, fostered and promoted by methods which 
have led to grave occurrences in the as~. is bound to breed serious 
misgivings in the mind of the British Parliament with whom at present 
lies the final decision in Indian polit.ical a airs~ 

Whlat then in India. or Great Britain is to be gained by a policy of 
DOycott? Neither I nor anyone else ~an predict t.he effect upon the (!om-
mission's report. or later upon the mind of PIlJ"Iiament, if many of those 
wh-o ~1 ~m tq speak for IJulia ~~ , ~ ~~ eye? sta.:ge tq sta~~ wbolly aloof 
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from a task in which Parliament has solieited their assistance and colla-
boration. It is clearly possible for people to stand aside, .an? withhold 
their contribution, just as it will be possible .for the CommIssIOn to pro-
secute its enquiry, and with the assistance at its disposal reach conclUSIOns 
in spite of such abstention. But lat the least it would seem certain that 
such an attitude must interpose yet further obstacles to t.he discovery of 
that more excellent way of mutual understandingj, which the best friends 
of India" of every race, well know to be requh,ite f0r her orderly evolution 
to nationhood. And meanwhile, in order to mobilise national resentment 
at an :llleged delibernte affront, t.hat has . never been more t.han the fiction 
of men's imaginations, appeal will have been made, under guise of vindi-
cating national self-respect which there has been no attempt to impair, 
to all the 'lowest and worst elements of suspicion., bitterness and hostility. 
Those were wise words of one of India's most distinguished sons a few 
weeks ago, which repeated the lesson-taught more than once of recent 
years-that it is easier to arouse than to allay such or e~, which too 
readily past! beyond the control of those who invoke their aid. 

I do not know whether I am sanguine in hoping that even at this 
hour it may ue that words of mine might indu('.(' some of those, who 
aspire t<> guide t.heir fellow-countrymen in India, to desist .from a line of 
action, which at the best can only lead to negative results and disappoint-
ment, and may at the worst bring consequences of which India is unhappily 
not without experience. But in any case I feel it to be not less incnmbent 
upon me now to state what I believe to be the truth in this matter than 
I lately judged it to be my duty to direct the attention of India to the 
communal antagonisms, that threatened the destruction of any attempts to 
build an Indian nation. The counsel I then gave was, I am glad to 
think, rerrarded as that of a well-wisher" sincerely desirous of assisting 
India. But the counsel of a friend must be independent of what at any 
particular moment some of those whom he addresses may desire to hear 
and if that which I now give is less universally ertai~ of acceptance: 
it is no~ les~ dictated by my desire to dissuade India, as I verily believe, 
from mIstaking th() path at one of the cross roads of her destiny. 
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